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Original Application No. GSC\\%e
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Between :=-

1. D}Syamaia Rumar i
2. lMN.Nagavalli
3. K.Padma
4. K.L.Padmavathi
5. K.Parvathy !
| +ss Applicants
And

1, The Union of I.dia rep. by the
Secreiary, Department of Telecommunications,
New Delhi - 110 401,

2. The Chief General Mapager, Telecam,
- A.P.Circle, Hyderabad - 500 0C1.

3. The General Manager, Telscom,
Chandramoulinagar, Guntur - 522007,

eees Respondents

Counsel for the Applicants : Shri T.V.V.S5.Murthy

Coungel for the Respondents Shri V.Rajeshwar Rao, A

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI :  VICE-CHAIRMAN

THE HGN'BLE SHRI H.RAJENDRA PRASAD : MEMBER (&)
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The office therefore raised an objection of limitation.

e

=

(Orders per Hon'ble Justics Shri M.G.Chaudhari,
Vice-=Chairman).
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The fiue applicants make a claim for myment of Productivity

linked bonus,

Neither in the 0.A. nor in the prayer clausgp the

period Por which the benefit is claimed has been specefied in clear

terms,

The learned counsel for the applicants submits that

the claim

relates to the periocd from 1982 to 1990 on the basis ofavgrments in

para-4.,1, ob'the application and from the periods of work

Annexure A-1, The representation filsd by the applicants

shown in

on 28-12-94

to the department also mentioned the period as 8-2-1982 to 8-3-1990,

counsel for the applicénts explained that since tne appis

seeking extention of the benefit of the judgemant of this
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The learned
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Tribunal
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is within the period of limitation under section 21 (3) of the Act,

N8 QUEBSTLON IWEUY WUIDLUGL U Caw s —ee S

for admission, UWe have therefore examined the question o

tion, We do not however propose to record any finding on

question in view of the submission made by the learned cdunsel for

the applicants that mainly the applicants are seeking the

of the earlier decision OoN T NE PeLrsSUL Damesue o
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concerned  in that case and secondly as we are inclined tg

f limita-

that

benafit

leave it

to the regspondents to dispose of the representation of the

-applicants aon merits. Hence we entertsin the 0.A. for afimission,

By MA (unregistered), applicants 2 to 5 seek to join in Fingla
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application on the ground that their claim.is similar, Tlhe leave
is granted.

2 Sri U.Réjeshuar Rap, Learned counsel for the Respojdents

submitted that he may be given time to obtain instructiops.

However we do not think that 4f necessary as we are inclined to

3] {l)

(ii)

 (iii)for the purpose of the above directions,

(iv)While deciding the representations, the

‘Hence the following order:i-

The Chief General

Manager, Telecom, AP Circle, Hyderabad is .

ihe Respondent No.2,

di rected to examine the representation of

the applicant No.1 (Annexura— A- B)dt 28-12-B

fln the llaht of the earller dec151un of thifs

Bench in GA 611/94 dt.31-5-84 as also the
decision of the Ernakulam Bench of the C.A
in OA 171/89 and take a decision as to

whe ther the said applicant is similarly

the benefit of bonus as claimed .or not;

‘direct tha respohdents to dispose of the represantation jof the

% -

applicants.4
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_situeted person and isueligible to be giver

As it is stated that the other 4 applicantg

have alsao Piled similar representations k21
then if the said representations are on thy
record of the Respordent No.2 those also

shall be similarly examined;

the applicants shall make available the
copies of the above mentioned decisiongto
the RespondentiNo.2,

shed to the counsel for the respondents

which shall be furni-

within a period of 1 wesek from today;

Respordent No.2 shall have due regard
to the well established principle that
benaefit of a decision of a Rribunal
should ordinsrily be extended to simi-

lar ly situated person5uithout diving.
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them to litigation;

(v) The Respondent No.2 also will have dus
regard to the fact that the Telecommuni-
cations Department and Postal Department
‘are part of the same Ministry and the
decision of the ‘Tribunal in regard to one
Departmént ordinarily is expected to be
applied to the similarly situated persons

o of the other DeDartmentﬁ;r

(vi)uhile examining the case, the Respondent
No.2 may have regerd to the RTPs Scheme,
if it is applicable; '

'(uii)It is made clear that the rspresentations
which are stated notlta have been replied
sha 11 be considered in view of these direcH
tions. If thesy have already been disposed
of,_in that event, they shall be re-examing

Mg
in light of the above directions. The Resd

‘pondent No.2 .shall dispose of the represent

tations as expedetiously as possible,
preferably within a period oftuc menths
from the date of receipt of the copy of

this ordser;

(viii) It is mads clear that all guestions on mer
gre left open for consideration by Respon-—
dent No.2 ard this order is confinsd mz& mg
directing him to decading~h&m~9n the repre
tations and to repl;qihem accordingly.

A. Registry is directed to ragister the 0.A. .and M.A

dlsposed ‘of as granted. '
M.A.is./ 0.A. is. disposedjof accordingly. No order as

gzt st

(M.E;CHAUDHARI)
Vice=Chairman

Dated: 30th May, 1996, _ ﬁ,\,,,%
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Dictated in UOpen Court.
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The Secretary, Department of Telecommunications,
Union of India,New Delhi=-1.

The Chief General Manager, Telecom,
A.P.,Circle, Hyderabad-l1 -

The General Manager, Telecom,

Chandramoulinagar, Guntur-7.

One copy to Mr,T.V.V,S.Murthy, Advocate, CAT.Hyd,
One copy to Mr.V.Rajeswar Rao, Addl,.CGSC.CAT.Hyd.
One copy to Library, CAT.Hyd, '
One copy to/Scrutiny Section, CAT.Hyd.

One spare for duplicate file,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
FYDERABAD  BENCH AT HYDERAmAL

THE HON'BLE fiR.JUSTICE M.o -CHAUDHART
VICE-CHATRMAN

. - .AND
THE HON‘BLE "R-H.RAJENDRA PRASAD sM(a)

'y
Dateds 30 & 1506

OEDER/JUDGMENT
M.A/&me' -
Lo in |

O.A.No, 65 0[ Q{a

T RN, Awep. )

Admitthd ang Interim D rectians }!

issued. o ]g
Jp'i_

Allowed,

Disposeq of with directions

Dismigssed,

Iis sséd as withdrawn,
Digmissed for Default

No erger as’ to costs.
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